Il THE CENTFAL ALDMIUISTFATIVE TFIBUMAL,JAIFUE EEINH,JAIETR.,

* % X
Date of Decision: 02.04.98
DA 104/98
Mzhendra tumar Shobhawat, Ex.EﬂBFM, Falawatan, Distt. Ajmer.
... BApplicant

Versus
1. Unicn of India through the Secvetary, Lepartment of Posts, Ministry of
Communications, New Delhi.
z. chief Fostmaster Seneral, Fajasthan Circle, Jaipur.
3. Postmaster General, Fajasthan Scuthern Pegion, Ajmer.
4.  3r.Superintendent of Fost Offices, Ajmer Livision, Asmer.

... Respondents
CORAM:
HOIT'ELE ME.GOFAL TRISHIIA, VITE CHAIRMAN
For the Applicant e.. Mr.K.L.Thawani

For the Respondents cee

ORDER
PEF. HOM'ELE MF.32PAL FEISHIA, VICE CHAIFMAN

Arplicant, Mahendra Tumar Zhcobhawat, in this application under Zection 19
of the Administrative Triltunale Act, 1525, has mainly prayed for a divection to
the respondents o appoint him as Extra Depatrtmental Evanch Pogh Master (for
chort, ELEFM), Falawatan, in place of hiz deceased father, on :cmpassjonate
grounds.

2 Heard the learned counsel for the applicant. Feotrds of the case have
Ibeen carefully perused.
3. The case of the applicant iz that his father, Shri Vishrm Prasad, worked

~as EDBFM, FRalawatan, from 1%%5.  He lecame i1l and arpplied for leave from

©1.10.97 to D2.0.53. It is stated by the learned =iunsel for the applicant that

vhile in service the father of the applicent died on 15.12.97. The applicant
worked as EDBFM, Ralawatan, in the place of his father on many cocasions.
However, he was disengaged cn 2.1.932. He made = ﬁepresentaticn to the
concerned authority for his appointment in the place of his father az EDBPM,
Falawatan, bkut no reply has bkeen received Ly the applicant from  the
respondente. The learned counsel for the applicant, instead of pressing this
application on merits, wants the applicant's represzentaticn, at Anrexure A-%,

dated 1%.1.93, to ke decided Ly respondent M.l on merits.

4, In the circumstances, the present aprlicetion ie dispcsed of, at the

Cﬁiﬂi& stage «f afmissicn, with a direction to respondent ol to decide the



applicant's representaticn, at Annexure 2-2, dated 13.1.93, through a detailed
sreaking order on merits lkeeping in view the provisicns contained in Annexure
A-9 within a rerizd of four monthe from the date of this crder. Ii the
arplicant is aggrieved Ly the decisicn taken on his representaticn, he may file
a fresh OA. Let a copy of the OA and the annexures thereto be sent to

respondents MNo.l and 4 alengwith a copy of this crder.

(GOPAL ERISHNA)

VICE CHAIRMAN
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